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STATEMENT

Statement on land reformns

The principal measures undettaken are
abolition of intermediary tenures, tenancy
reform and ceilling on land ownership
Intermediary tenures lihe zamindarnes,
Jagirs and inams which covered over
40, of the area in pre-Independence
India have been abolished practically all
over the country with the exception of a
few munor tenures On the abolition of
these intermediary tenures about 20 mil-
lion former tenants have been brought
in direct relationship with the State and
have become owners of land

Tenancy reform includes security of
tenure, fixation of fair rent ard confer-
ment of ownership rights on tenants
Tenants enjoy security of tenure all over
the country except in the Andhra area
of Andhra Pradesh, Saurashtra area of
Gujarat, Tamil Nadu, Haryana, Punjab
and Bihar Fair rent has been fixed at
levels varying from 1/4th to 1/5th of
the gross produce as recommended 1n the
Five Year Plans, in all States except
the Andhra area of Andhra Pradesh.
Tamil Nadu, Punjab, Haryana & Jammu
& Kashmir Except m Andhra Pradesh,
Tamil Nadu, Assam, Bihar, Haryana,
Punjab and Jammu & Kashmir tenants
can under the law acqune ownership
rights So far, 3 million tenants have
acquired ownership rights in over 7 mil-
lion acres of land

Laws mmposing ceiling on agricultural
holdings have been enacted 1n all the
States except 1In Haryana and Punjab
where there 1s no ceiling on ownership
The enacted legislation has not yet been
enforced 1 Orissa on account of stay
orders On the implementation of the
ceiling laws so far over 2 million acres
of land has been declared surplus

Gaps still exist between obiectives and
legislation There have also been short-
comings 1n 1implementation and the pro-
gress has been slow mn manv States

Some of the maimn reasons for the
slow implementation of land reforms are
given below —

(1) Administrative arrangement of
enforcement and supervision are often
indequate

(2) Land records, which are essen-
tial for effective 1mplementation of
land reforms. do not exist 1n some
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areas and are often incomplete and out
of date even when records do exist.

(3) The social and economic condi-
tion of tenants being rather weak they
find 1t difficult to assert and enjoy the
rights conicrred on them under the
law

(4) Too many exemptions and ina-
dequate provistons for dealing with
cladestine (ransfers have readered the
ceiling laws less effeduve

Government of India has been anxi-
ous to remove the gaps between accepted
policy and legislation and between en-
acted laws nd therr mmplementat.on.
All matters connected with land rform
were discussed at  length at the Chief
Ministers’ Conferences held in Nosem-
ber, 1969 and September, 1970 At tnese
Conferences a eonsensus was arrived at
for ensuring better 1mplementation of
land reforms law The Prime Minister
and Minister for Agriculture have talen
up the question with the State Govern-
ments from time to time As far as the
celling laws are concerned the Central
Land Reforms Commuttee 1s looking 1n-
to them with a view to bring about a
broad measure of uniformity in the
States laws and ensure better implemen-
tation

SPONGE IRON PLANT IN THE P* BLIC

SECTOR
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Will the Minister of STEEL AND
MINES/geatgs sfix @@ #at
be pleased to state
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(a) whether Government propose to Set
up a sponge iwron olant n the public
sector, and

(b) 1f so, the details thereof”
THE MINISTER OF STEEL AND

MINES/ zwmm@m ik @ way
(SHRT S MOHAN KUMARAMAN-
GALAM) (a) and (b) The Irdustiial
Development Corporation of Orissa 1td,
a State Government undeitaking have
been granted a letter of infent for pro-
dution of 80000 tonnes of billets and
100,000 tonnes of sporge iron The
Central Government have no proposal to
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set up a sponge 1ron plant at present but
would not rule out the possibility of
examming such a proposal in the near
future.
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*143, SHRI LAL K ADVANI :

SHRI  SUNDAR SINGH
BHANDARI :

Will the Minister of LABOUR AND
REHABILITATION/ 515 3ftx gaata wat
be pleased to state ;

(a) what are the achievements of the
Central Labour Research Institute and
Central Industrial Training Institute,

) (b) whether it is a fact that a new
institute }(nown as National Labour
Institute is going to be started; and

(c) if so, what 1s the outline there-
of 7]
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There are no Institutes by these names.
However, there 1s an Indian Institute of
Labour Studies which imparts :n-service
tramning to officers working m the labour
fields It has so far tramed 117 Labour
Officers, 419 officers drawn from the
State and Central Governments, Public
Sector Undertakings and Asian and
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